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original APplication~. 1234 of 2003......•.•..•_--
Allahalad this the 21st day of october. 2003... -

Hon'ble Mr.A.K. ahatnagar. Member(J).

1. A.C.Srivastava. carpet Training o£fioer.
5/0 shri t..N. Srivastava.

2. M.K. Gupta. Store-Keeper-cua ..•••ccount.-Clerk
s/» Hira Lal.

3. C.S. Tiwari. Store Keeper. s/o Shri R.S.Tiwari.

4. Hari Ram. Chawkldar S/o Nangu.

S. Panch Deo, Assistant Instructor 5/0 Shri Sukhoo
Yadav.

6. ola Chauhan. Chawkldar. s/o Dillslngar.

7. Amrit r..al. Instructor 5/0 Late Lal J1.

8. Nand r..al. Assi.tant Instrua tor. 5/0 r..a te V.Chauhan.

9. Hari Nath. Instrw:tor S/o Shri Bal DeO.

10. Gula Chandra. As.istaat Instructor s/o K.t.al.

11. Kamta prasad. Chawkidar. S/o Late K.Ram.

12. Jag jeet. Assistant Instructor. 5/0 Late Jagar ])eO.

13. Tej aall. Instruotor S/o Sita Ram.

14. R.K. Pan ay. store Keeper. S/o Late R.P.Panday.

lS. A.N. Yadav. Assistant Instructor S/o D.P.Ya· v.

16. Basant t.al. Assistant Instructor s/o t.ate J .Ram •
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17. D.P. Singh. Chaltkidar 5/0 Triktll1WillnSingh.

18. Mirza Praaad Sharma. Chawki r. 5/0 Late
Shri R.D. Sharma.

19.
tile aari Praaa • Assistant Instructor. 5/0

Late Sheo Charan.

20. Iaal aahadu.r. Ass1staat Instructor 5/0 Late
Ram Saeh.

21. SwewaLal. Instructor. s/o Late Munsi.

22. MunDi Lal. Instructor 5/0 I,ate hagirathi.

23. Shobh Nath. Assistant Instrllctor. s/o Late Sri
Ram Dular .•.•· r

I:;~~ .:t.~~AY~'" ~;~~~ 1f~
V~\N&.1.~,"""""

RamChandra. Store""'i.(eeper-Accounts-Clerk.
S/o K.Ram.

26. Shyam Lal. Assistant Instrllotor. s/o Jhunjhlla.

27. K.N. Singh. SfIore Keeper 5/0 Late ShyamNarayan
Singh.

28. Lalji Yadav. A.st,-. InstrllC1:Or. 5/0 J.N.Yaaav.

29. Ram5ajiwan. Chawkidar. s/o Mahabir.

30. G.P. Tiwar1. Carpet Training Officer. s/o
V.R. Tiwari.

31. A.N.lIpadhayay. Assistant Instrllctor. 5/0 Late
Amar Nath Upadhyaya.

32. Lalta. Assistaat Instructor. s/o Jaishree.

33. G••• Singh. Cha~idar. s/o Late R.D. Singh
All are working at Regional Carpet Store.
Lekhra jpur. Jhuns1. District Allahabad.

a% Advocate Shri Sr s ta va A2e~!caata
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1. Unl0 of India. Mlnistry of Textlle. N.D.

through 1ts Seoretary.

2. Development Cbmndssloner(Handlorafts).M1D1stry
of Textile. West Block No.7. R.K. puram. New
lJ)elbi.

3. Direotor(Central Region) Office of the Develop-
ment Commlssioner(Handlarafts) Xendrlya ahawan
07tb Ploor. Aliganj. Seator-H, Lucknow.

•• Assistant Director(A and C), carpet Weavlng
Training Service Centre. Office of the Develop-
ment Commissioner(Handlcrafts)lA/lA, Rampriya
Road, Allahal:a.d.

!!SpoDlients

o It D :I R ( Oral )- -.,.., --
By Honlble Mr.A~BhatqaQa~ Member(J)

This O.A. bas been filed under Section

19 of the Admlnistratlve Tribt.1nals Act, 1985 wlth the

prayer to direct the respondeats to pay the travelling

allowances/dally allowa ces/transfer travelling allow-

ances to the appllcants according to rt.tles and also

to tuash the or er ated 13/1.-o8-2003.passed by the

reapondent no•••

The facts, ln short. are that the

applicants are working in the establishment of

respondeat ao.2 and are posted at Regional Carpet

store. Lekharajpur. Jhunsi. Distt:ict Allahabad on

81fferent posts. Earlier to their postings at

Allahabad. they were posted at dl fferent stations

but on acccunt, of alost.1re of variot.1s training centres

they have been JII"'1r;_postedat Allahabad. The grievance

of the applicants is that when they preferred their
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T.A. bills, the same have been returned unpassed

by the respondent no.4. Aggrieved by the action

of the respondents, they have preferred the O.A.

4. Learned counsel for the respondents prayed

for time to file the counter-reply. I do not consider

it necessary to grant time for filing the counter-reply

because it is a fit case to be decided at the initial

stage itself.

5. I have heard the learned counsel for the

parties, considered their submissions and perused the

record.

6. Learned counsel for the applicant has

submitted before me that in the similar facts and

circumstances, this Hon'ble Tribunal has decided

the O.A.No.l068 of 2003 on 12.09.2003, which is

annexed with this O.A. as annexure A-14. After

perusing the same, I am in agreement with the view

taken in the Judgment dated 12.09.2003. Accordingly,

I dispose of the present O.A. in the light of decision

taken in the O.A. No.1068 of 2003, with direction to

respondent no.3 to decide the representdtions of the

applican~ by a reasoned and speaking order within a

period of two months from the date of communication

of this order alongwith representations. The

applicants are allowed three weeks time to file

their representatio~ before respondent no.3. No costs.

Member (J)

IM.M.I


